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COMMITTFE ON PETITIONS
MINUTES

SHRI A P, SHARMA (Buxar): 1 beg
to lay on the Table Minutes of lhe Fourth
to Eleventh Sittings of the Commuttee on
Petitions
COMMITTLCE ON  ABSENCE OF
MEMBFRS FROM THE SITTINGS OF

THE HOUSL

MINUTES

SHRI 8. ¢. SAMANTA (Tamluk):
1 beg 1o lay on the Table Minutes of the
Fourth to sinth sittings of the Commuttec
on Absence of Member fiom the sittings of
the houre held during the cotrent session

e mr—

LEAVF OF ABSFNCF FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Commuittee on
Absence of Members from the Sittings of
the Housc in their Sixth Report have recom-
mended that leave of absence be granted Lo
the following Members {or the periods indica-
ted against each :

(1) Shr1 S,R, Damant—6th to 31st May,
1972 (Fourth Session).

(2) SHRI C.K Jaffer Sharie[—22nd
April to 31st, May, 1972 (Fourth
Ses-ston).

(3) Shri Genda Singh—26th March to
20th May, 1972 (Fourth Session).

(4) Shri T.H. Gavit—l1ith to 25th May,
1972 (Fourth Session)

I take 1t that the House agrees with the
rccommendations of the Con mittee.

SEVERAL HON. MEMBERS : Yes, Yes,

SHRI A. P. SHARMA (Buxar) : I beg
to present the Fifth Report of the Com-
mittee on Petitions.

COMMITTEE ON GOVERNMENT

ASSURANCES

THIRD REPORT
SHRI INDER J. MALHOTRA :
(Jammu) : I beg to present the Third

Report of the Committee on Government
Assurances.

—

12 S0 hrs.

DIPLOMATIC RELATIONS (VIENNA
CONVENTION) BILL

Rerort OF Serecrt CoMMITTEE

SHRI B. R. BHAGAT (Shahabad) : [
beg to present the Report of the Select
Commuttee on the Bill to give effect to the
Vienna Convention on Diplomatic Rela-
tions, 1961, and to provide for matters con-
nected thetewith,

12.51 hrs.
MATTER UNDER RULE 377

Fast 8Y SHR1 GOKUL BHA1 BHAT IN THE
CAUSE OF PROHIBITION

SHRI SHYAMNANDAN MISHRA
(Begusarai) With your permission, I
should like to refer to a matter of grave
importance which requires the immediate
attention of the Government of India. As
the House 18 aware, a veteran freedom
fighter and one of the architects of modern
Rajasthan, Shri Gokul Bhai Bhat—a great
Sarvodaya leader also—has been on fast for
the last nine days in the cause of prohibi-
tion which is enshrined in the Constitution.
Shri Bhat has been on an indefinite fast from
the 16th instant. Since he failed tomake the
Government of Rajasthan fulfil its pledge
to introduce complete prohibition by It
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April, 1972 , he has undertaken this fast as
a last resort

The House will be aware that the Gov-
ernment of Rajasthan had agreed to the
proposal, 'n response to a demand by Shn
Bhat when he had organised a satyagrah to
enforce prohtbition by the Gandhi cente-
nary year 1969, that they would
mtroduce complete prohibition by the Ist
of April, 1972 This programme was framed
n consultation with the Government of
India and the Government of India had also
agteed 10 compensate the loss incurred by
the Government of Rajasthan to the extent
of fiftv pcr cent  Thus programme had wor-
hed foi two yearsor so and the Govern-
ment of Tndis alvo did its part 1n compen-
<ating the lose

Now, it scems that the Gvernmment of
Rajasthan 1s prevaricating on  1ts commut-
ment and the Government of India is silent
on this 1ssue which form part ol the Direc-
tnne Principles of State Policy i our Cons-
titution W should hike the Government of
India to ntcrvenc 1n matter urgently and
create  conditions in which the fast by Shn
Gobul Bhar Bhat might be ended

H 1t 1equires special financial assistan-
ce the Government of India should not sti-
nt on that This would peisuade the Gov
cinment of Rajisthan to fulh!  the pledge
which had been given the people of Rajas-
than in thy year 1968

Shit Bhat 15 75 years old and he has a
weah hindney and a weak heart also He had
been our colleague in Parhament Those of us
who happend to know him intimately have
got the highest regard for him  So, we
should like the Government of India to tiy
to do 1ts utmoast and persuade the Govern-
ment of Rajasthan to keep to its earher -
commitment

May T recall to you that the All India
Congress Committee n 1ts Goa session in
1968 had agreed to implement prohibition
programme 1n seven years So the Govern-
ment i1s also pledged to thuis  Our whole
programme of garibr hatao whould be redu-
ced to a complele farce iof this garwt bhulan
programme is implemented Unterrup-
tions) Liquor shops are opened at the gates
of umversity and colleges and the green

TYAISTHA 3, 1894 (SAKA) Short Gokul Bhat Bhat
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revolution 1s bein g swallowed by liquor
revolution [Intrruptions]

SHRI S M BANERIEE (Kanpur) *
There 18 hunger strike in Chandigarh for
the last one month  There 15 discontent
among the Ceniral Government employees
1cgarding the Chandigirh allowance

MR SPFAKFR | would not allow
more than one  He has already wnitten to
to me  This s not to be a precedent

THF MINISTFR OF STATE IN THE
MINISTRY O' HOMF AFFAIRS AND
IN THF DI PARTMI NT OI' PFRSONNEL
(SHRT RAM NIWAS MIRDHA) May 1
submut

MR SPrAKFR
not poing to allow 1t

I am sorry , [ am

SHRTS M BANERICE You allow
me tomor ow

MR I do

nut myscll

SPLAKFR not com-

SHRI RAM NIWAS MIRDHA It
s unfun  that a matier 1s rased and left at
that I think you should allow me to
explamn what the Governunent s position 1§

MR SPLAKFR I did not allow
him , he forced himself on me

SHRI RAM NIWAS MIRDIIA
allowed Mr Mishia

You

MR, SPFAKLR
M Bancrjec

SHRIS M BANCRJEE - I am not
raising tt today , you ask the Minster to
make a statement tomorrow

1 am referring to

MR SPEAKER - I shall examine it

SHRI RAM NIWAS MIRDHA : Sir,
Government is concernen with the fast
undertaken by Shr1 Gokul Bhai Bhat He
has been removed to hospital and the Raja-
sthan Government has reported that his
condition 1s satisfactory and he 1s properly
looked after There 1s no question of the
Government of India going back on the
policy of piohibition, which 1s included in
the Directive Principles of our Constitution,
As a matter of fact, the Prime Minister
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[Shri Ram Niwas Mirdha]

proposes to discuss this very important matt-
er with the leaders of the Opposition Parties
with a view to exploring how this directive
principle can be best enforced. The Prime
Minister has written a letter to Shri Bhat
appealing to him to give up the fast. I
hope Shri Bhat will pay heed to her appeal
and give up his fast.

SHRI SHYAMNADAN MISHRA :
You have to create conditions for this.

12.56 hrs.

CONSTITUTION (THIRTIETH AMEND-
MENT) BILL*

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE) : T beg
to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. SPEAKER : The question is ;

*That leave be granted to introdu-
ce a Bill further to amend the Constitu-
tion of India™

The motion was adopted.

SHRI H. R. GOKHALE : 1 introduce
the Bill. (Interruption).

MR. SPEAKER : Mr. Banerjee, don’t
interrupt every time. You are a member of
the Business * Advisory Committee and you
should take up these matters there. Why
do you take the time of the House? After
all, T have to do my work also. Every time
I cannot work with that tension,

12.57. hrs.

HOMOEOPATHY CENTRAL COUNCIL
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : Sir,
on behalf of Shri Chattopadhyaya, I move
item 12. There are two changes in the
names of members of the Select Committee
as printed on the agenda. In Serial No. 22
instead of Shri Jharkhande Rai, the name
will be Maulana Ishaqe Sambhali. In Serial
No. 30, instead of Shri T. Sohan Lal, the
name will be Shri A.K. Kisku.

MAY 24, 1972
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I beg to move :

“That this House do concur in
the recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the Bill to
provide for the constitution of a Central
Council of Homoeopathy and the main-
tenance of a Central Register of Homo-
ecopathy and for matters connected
therewith, made in the motion adopted
by Rajya Sabha at its sitting held on
the 3rd April, 1972 and communicated
to this House on the 4th April, 1972
and do resolve that the following 30
Members of Lok Sabha be nominated
to serve on the said Joint Committee,
namely :i—

Shri Ziaur Rahman Ansari,

Shri Vidya Dhar Bajpai,

Shri Kushok Bakula,

Shri Muhammed Khuda Bukhsh,

Shri A. M. Chellachemi,

Shri Bhaoosahib Dhamankar

Shri Hiralal Doda,

Shri Nageshwer Dwivedi,

Shri Pampan Gowda,

Shri Madhuryya Haldar,

Shri Chiranjib Jha,

Shri Popatlal M. Joshi,

Shri Ramachandran Kadanna-
ppalli,

Shri B.R. Kavade,

Shri T.S. Lakshmanan,

Shri Mallikarjun,

Shri Prasannbhai Mehta,

Shri N. Sreckantan Nair,

Dr. Laxminarayan Pandeya,

Shri Janaki Ballav Patnaik,

Shri S.L. Peje,

Maulana Ishaque Sambhali

Shri M. Satyanarayan Rao.

Shri Umed Singh Rathia,

Shri K. Ramakrishna Reddy,

Dr. Sankata Prasad,

Shri Awdhesh Chandra Singh,

Shri Ram Deo singh,

Shri Rana Bahadur Singh, and

Shri A. K. Kisku,

MR. SPEAKER : The question is:

““That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the Joint Commi-
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